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CENTRAL ADMINISTRATIVE TRIBUNAL, PRINCI
OA No.1%71/2002

New Delhi this, the 2lskh day of May
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Hon'ble Shri S.K.Naik, Member (
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Badarpur, New Delhi
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Rench judgement of this Tribunail

3. Shri B.S.Mainee, learned C
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Held that the cause of action ara
continuous one. This Judgement

1 contends that a Full

of the Delhi High Court
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however countered the plea advanced by Shri B.S.Main
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the case of Jagdish Prasad Vs. Union of india and
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Ors Vs. The Union of India and Ors { JT 1593 (3)8C 4
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3., Learned counsel has further contended that in a bat

Fuill Bench in Mahabir and Ors's case { supra ) in wh

counsel before the High Court, the Hon'ble High Co
vide its order dated 31.5.2002 held as Under:
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